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Shri Hem Barua: You want the 
80ngs also to be corrected? 

Mr. Speaker: No, I was referring 
to phrases like 'Mind you', 'Look at 
this' etc. 

I shall now put all the cut motioll3 
together to vote. 

AU the cut motions were put and 
negatived. 

Mr. Speaker: The question is: 

"That the respective sums not 
exceediillg the amounts shown in 
the fourth column Of the Order 
Paper, be granted to the Presi-
dent, to complete the sums neces-
sa.y to defray the charges that 
wi'l come in course of payment 
during the year ending the 31st 
day of March, 1965, in respect of 
the heads of Demands entered in 
the second column thereof against 
Demands Nos. 61 to 63 and 130 
relating to the Ministry of Infor-
matiOill and Broadcasting .... 

The motion was adopted. 

[The motions for Demands for Grants 
which were adopted by the Lok 
Sabha, are reproduced belo'v-Ed.J 

DEMAND No. 61-MrmsTRY OF INFOR-
MATION AND BROADCASTING 

"That a sum not exceeding 
Rs. 14,32,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965. in 
respect of 'Ministry Of Informa-
tion and Broadcastin(." 

DEMAND No. 62-BROADCASTING 

"That a sum not exceeding 
Rs. 5,41,80,000 be granted to the 
President to complete the sum 
neceSSaTY to defray the charges 
which will come in course of 

payment durilllg the year ending 
the 31st day of March. 1965. in 
respect of 'Broadcasting'." 

DEMAND No. 63-0THER REVENUE Ex-
I'ENDITUUE OF THE MINISTRY 0' 
INFORMATION AND BROADCASTING 

"That a sum not exceeding 
Rs. 4,22,18,000 bc granted to the 
President to complete the sum 
necess9cry to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of 'Other Revenue Expen-
diture of thE' Ministry of Informa-
tion and Broadcasting· ... 

DEMAND No. 130-CAPITAL OUn.AY 0,... 
THt: MINISTHY OF INFORMATION AN)} 
BROADCASTING 

"That a sum not exceeding 
Rs. 1,93,17,000 be granted to the 
President to comp'ete the sum 
necessary to defray the charges 
which will come in course of 
payment durilllg the year ending 
the 31st day of March, 1965, in 
respect of 'Capital Out'ay of the 
Ministry of Information and 
Broadcastiillg' .... 

MrmSTRY 0," LABOUR AND EMPLOYMENT' 

Mr. Speaker' We shall now take up 
the discussion and voting on the 
Demands for Grants under the con-
trol of the Ministry of Labour and 
Employment. 6 hours have been allot-
ted for the discussion of these 
Demands. 

DEMAND No. 70-MINISTRY OF LABOUR' 
AND EMPLOYMENT 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 27,11,000 be granted to the 
President to comp'ete the sum 
necessaTY to defray the charges 
which will come in course of 
payment durilllg the year ending 
the 31st day of March, 1965, in 
re!pect Of 'Ministry of Labour and' 
Employment' ." 
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.DEMAND No. 71-CHlEF INSPECTOR OF 
MINES 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 31,92,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment durill1g the year ending 
the 31st day of March, 1965, in 
respect of 'Chief Inspector of 

'Mines'," 

DEMAND No. 72-LABOUR AND 
EMPLOYMENT 

. Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 10,34,01,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will corne in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of 'Labour and Employ-
ment'." 

J)EMAND No. 73---OrHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 13,67,000 be granted to the 
President to complete the sum 
necessary to defray the charges 

'which will come in course of 
payment durilllg the year ending 
the 31st day of March, 1965, in 
respect of 'Other Revenue Expen-
diture of the Ministry of Labour 
and Employment'." 

:DEMAND No. 134-CAPlTAL OUTLAY OF 
THE MINISTBY OF LABOUR AND EM-
PLOYMENT 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 3,40,000 be granted to the 
President to complete the .um 

necessary to defray the charges 
which will corne in course of 
payment durilllg the year ending 
the 31st day of March, 1965, in 
respect of 'Capital Outlay of the 
Ministry of Labour and Employ-
ment'." 

Hon. Members who want to move 
cut motions to these Demands may do 
so now. 

Shri Alvares (Panjim): I beg to 
move: 

"That the demand under the 
head Ministry Of Labour and Em-
ployment be reduced to Re. 1." 

[Failure to take steps to give direction 
to the labour movement in respect 
of organisation and employment. 
(1)] . 

Shri H. C SOy (Singhbhum): I beg 
to move: 

"That the demand under the 
head Ministry Of Labour and Em-
ployment be reduced by Rs. 100." 

[N eed to check exploitation Of tribal 
labourers including young girls from 
Bihar (2)]. 

"That the demand under the 
head Ministry Of Labour and Em-
ployment be reduced by Rs. 100." 

r Need to supervise the implementation 
Of the Cement Wage Board (3)]. 

"That the demand under the 
head Ministry Of Labour BIIld Em-
ployment be reduced by Rs. 100." 

[Need to check the exploitation of 
adivasi labourers in the Kynite 
mines in Bihar (4)]. 

Shrl Dinen Bhattacharya (Seram-
pore): I beg to move: 

"That the demand under the 
head Ministry Of Labour and Em-
ployment be reduced to Be. 1." 
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{Failure to compel the employers 
(both in public and private sectors) 
to recruit their employees through 
the Employment Exchanges (6) J. 

"That the Demand under the 
head Ministry of Labour and 
Employment be reduced to Re. 1." 

[Failure to solve the ever-growing 
unemployment problem (7)]. 

'"That the Demand under the 
head Ministry of Labour and 
Employment be reduced to Re. 1." 

.IFailure to guarantee need-based 

minimum wage to the employees of 
Industrial Undertakings (8) J. 

"That the Demand under the 
head Ministry of Labour and 
Employment be reduced by 
Rs. 100." 

lNeed to set up a Wage Board for the 
workers Of Engineering IIndustries 
(9) J. 

'That the Demand under the 
head Ministry of Labour and 
Employment be reduced by 
Rs. 100." 

,'[Need to guarantee minimum wage to 
the agricultural workers. (10)]. 

'That the Demand under the 
head Ministry of Labour and 
Employment be reduced by 
Rs. 100." 

[Need to make adequate safety mea-
sures for the industrial workers 
(II)]. 

"That the Demand under the 
head Ministry of Labour and 
Employment be reduced by 
Rs. 100." 

:[Need to adopt proper measures for 
the security of service of all the 
Trade Union offiCials and function-

arie, in the Industrial establi8h-
ments (12)]. 

'That the Demand under the 
head Ministry of Labour and 

Employment be 
Rs. 100." 

reduced by 

[N eed to guarantee recognition to 
Trade Unions having the confidence 

of the Majority workers of an 
Undertaking (13) J. 

"That the Demand under the 
head Ministry of Labour and 
Employment be reduced by 
Rs. 100." 

IN eed to introduce gratuity for the 
workers and employees of all the 
organised industries (14) J . 

'That the Demand under the 
head Ministry of Labour and 
Employment be reduced by 
Rs. 100." 

[Need to take suitable and prompt 
action against the employers who 

do not implement the awards and 
judgments given by courts and .. tri-
bunals. (15)]. 

r.it ~  ~ ('IPTot"'I') : 
it lWfT'r 'P'!T ~ 

'f", ~ 'Ai<: -( f;iR"[T l'iw:r:r ii'lf 
~ ~  l1f<r it ~ 9 0  0 ~  

!p!" ~ ~ ~  

[lITlfillf ~~  <ii ~ (9"')] 

Dr. L. M. Singhvt: I beg to move: 

"That the Demand under the 
head Ministry of Labour and 
Employment be reduced by 
Rs. 100." 

[Impact of inflationary pressures on 
the living conditions of the labour 
(17) J. 
'That the Demand under the 
head Ministry of Labour and 
Employment be reduced by 
Rs. 100." 

[Illusory character of the use in money 
incomes and the need for conferring 
commodity benefits (18) J. 

"That the demand under the 
head Ministry Of Labour and Em-
ployment be reduced by Rs. 100." 
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[Implementation of the recommenda-

tions of the Bonus Commission (19)]. 

"That the demand under tne 
head Ministry Of Labour and Em-
ployment be reduced by Rs. 100." 

[Recognition of Unions (20)]. 

"That the demand under the 
head Ministry Of Labour and Em-
ployment be reduced by Rs. 100."' 

[Inadequacy of th .. WOrkers' Educa-
tion Programme (21)]. 

"That the demand under the 
head Ministry Of Labour and Em-
ployment be reduced to Re. 1." 

[Employment Exchange Procedures. 
(22) ]. 

''That the demand under the 
head Labour and Employment 
be reduced to Re. 1." 

[Educated unemployment and the 
steps taken to tackle the problem 
(23) ]. 

''That the demand under the 
head Labour and Employment 
be reduced to Re. 1." 

[Employment Policy (24)]. 

''That the demand under the 
head Labour and Employment 
be reduced to Re. 1." 

[Performance Of Employment Ex-
changes, Employment coun3elling 

and manpower studies (25)]. 

"That the demand under the 
head Labour and Employment 
be reduced by Rs. 100." 

[Maintenance of Consumer Price In-
dex Number3 (26)]. 

''That the demand under the 
head Labour and Employment 
be reduced by Rs. 100." 

[Conditions and problems Of contract 
labour (27)]. 

"That the demand under the 
head Labour and Employment 
be reduced by Rs. 100." 

[cmplementation of International Con-

ventions and recommendations 

(Collvention No. 119 and Recom-
mendation Nos. 118 and 119) (28)]. 

!\Ir. Speaker: These Demands and 
Cul Motions are now before the 
House. 

Shri DineD Bhattacharya: As in pre-
vious Years. we have before us the re-
port of the Labour Ministry. From 
the rL'port, it appears-from the very 
beginning to the end-that everything 
on the labour front is quite o.k. The 
Minister has placed before us a very 
rosy picture. But what is the reality 
in the industrial field? May I put 
some relevant questions to the Minis-
ter and expect replies at the end of 
the discussion? 

In the report, it has been ~  that 
the guiding policy adopted by Gov-
ernment is the code of discipline, the 
industrial truce resolution and other 
agreements. But if we go over what 
has happened after the adoption of 
those resolutions and agreements, the 
single biggest factor confronting the 
common man and the working de.. 
is the rise in prices. In the indus-
trial truce resolution, Government had 
given an assurance that they would 
hold the price line. Where is that 
assurance now? I ask both the Cen-
tre and the States. The price of' 
every essential commodity is going up· 
every day, and there is abSOlutely no 
check. There is not a single item 
entering into the family budget of the 
working people that has remained' 
unaffected. This phenomenon has 
reached its extreme limit in the recent 
period. It has been estimated by ob-· 
jective and reliable sources that a rise 
to the extent of 15-40 per cent has 
taken place all over the country in 
the last one year. Prices of cheap 
irains have shot up to heights beyond. 



-6175 Demllnds PHALGUNA 28, 1885 (SAKA) JO! Gmnts 

the reach of the poorest section of 
people in both towns and villages. 
Not only high prices; there is abso-
lutely physical non-availability of 
ioodgrains, creating almost a famine 
·{!onditiun in many places. 

Another very dangcr;)us situation is 
the unchecked blackmarketing by big 
"traders and hoarders all over the 
{·ountry. Government tries to bypass 
, re'ponsibility by explaining away 
'd,S development as a product mainly 
of natural causes l;ke agricuHural 
'shodfalls, unfavourable climate etc. 
My experience-and I hope this is the 
experience of everybody-is that this 
i, an absolute mi,sta tement of facts. 
'This cri,is is c"cntially a man_made 
one. First, the monopolists, big trad-
ers and their agents create artificial 
shortages :lnd boost up price:; to amass 
unheard of profits. I will come to 
(h" profits earned by employers in the 
I ast one year la tel' on. But before 
that, I must deal with this point. 
There are instances of obstruction and 
sabotage of the full utilisation of pro-
ducti\"f' (';,pewit.l· which is in the con-
·trol of thes(' big owners and for which 
there is an urgent demand by the 

~ . The extent to which these 
hllmen sharks can go and how daring 
and powerful they can be' can be seen 
in how they created the so-called 
shortage of rice in West Bengal with 
black-market prices ruling higher than 
those durmg the great famine in 1943. 
Price. of wheat have increased by 
more than 25 per cent even in wheat-
producing areas. There was also the 
'sugar ~ . 

It is a matter of great indignation 
·to the workers that Government has 
:not at all cared to protect the people 
'and the workers from the robbery and 
'exploitation of these profiteers. There 
'was a promise even in the 13st Stand-
ing Labour Committee meeting that 
'wherever there were more than 350 
-workers employed. the empioyers 
-would open a cheap grain shop. I 
will request the Minister to visit the 
industrial areas in West Bengal and 
:see how many are really p.xisting. 1 

know that in some· big industries own-
ed by Birla, and some other industries, 
there is no such thing as fair price 
shops or cheap grain shops. The re-
sult is that the workers have to go to 
the market to buy their necessities at 
exorbitant rates. This is the situation. 
The Government has totally failed in 
giving effect to the assurance given 
at the time of adopting the industrial 
truce resolution. 

There was another promise, that in 
cac;e of dismiiisals, discharges or any 
disputes, the matter would be referI'. 
ed to arbitration for a speedy settle-
ment. From the report and the 
papers given to Us yesterday, it will 
be seen that the incidence of violation 
of the industrial truce resolution by 
employers is more than that by em-
ployees. I know that in our part-it 
is the same in every part of the coun-
try-the employers never want to go 
to arbitration. They will always pre-
fl'r at the most a trihunal. Just see 
what is taking place in Calcutta. 
From last December, 7,000 workers at 
J3\ Engineering Works are on strike. 
The Union intimated both the State 
Government and the Central Govern-
ment to come forward for a settlement 
of the dispute before the strike was 
starten. But nothing was done by 
either, resulting in this prolonged 
strike. Even now, I request the 
Minister persona]],.' to intervene in the 
matter and not stick to the age-old 
position 'First, withdraw the strike; 
then we will talk'. That cannot deli-
ver the goods now. This is a personal 
request which I made yesterday and 
which I repeat now during this dis-
cussion. 

Dearness allowance was supposed to 
compensate for the rise in prices, and 
Government had assured that dearness 
allowance would be linked with the 
cost of living index, but what is Gov-
ernment doing now? Just go to any 
industrial undertaking owned and 
managed by the Government at 
Durgapur, Bhilai or Sindri, and you 
will find that nothing of that lort Sa 
there. A flat rate of dearness aUow-
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ance is given, and there is no increase 
in spite of the increase in the cost of 
living index. The class four emplo-
yees of the Government got an in-
crease of Rs. 2. but even this paltry 
increase has been denied to the em-
ployees of the Central Government 
undertakings. May I request the 
Labour Minister to deal with this mat-
ter from a human point of view, rea-
lising to what extent the workers are 
passing through. 

Shri Kapur Singh (Ludhiana): Pas-
sing through what? 

Shri Dinen Bhattacharya: Passing 
through hardships because of the ris-
ing costs. 

Another very important point that 
is agitating the workers all over India 
is the manner of compilation of the 
consumer price index. All the cen-
tral trade union organisations have 
raised this matter many a time at the 
tripartite level. but nothing has yet 
been done. That the system of com-
pilation is wrong and that the work-
ers are suffering as a consequence has 
been ".tablishpd by the TPports of the 
expert commiltpes set up in Bombay 
and Ahmedabad after the threatened 
strike by the workers there. The 
Bombay cummittee found that the in-
dex was faulty by 29 point., while the 
Ahmedabad committee came to the 
conclusion that it was so by 19 pomts. 
If such committees are set up in other 
centres, the result will be the snme. 

So. now Government has come for-
ward with a neW serics of cost of 
living index. and they arc going to 
change the method. That i. good, 
but before that vou must rectify the 
old series. In Calcutta, certain indices 
were frozen a long time back. For 
mstance, house rent has gone up at 
least ten times. and now the calcula-
tion is made on the basis of the rates 
existing ten years. ago. 

Shrl Kapur Singh: Fifty times up 
or fifty per cent up? 

Shri Dinen Bhattacharya: Ten times-
up. A room which you could get for 
Rs. 10 then will cost you now at least 
Rs. 100. 

15fT !!I'o Slo ~~ ~  : ~  

;;ff s:if.t ~  <foil' ~ fif;<: 'llf ;:rtf 
~~  

15fT ~  ~  ~ ~ 

it li"ffif ~  I 

Shri Dinen Bhattacharya: This 
faulty calculation must immediately 
be changed, and the workers' organi-
sations and trade unions must be taken 
into confidence while compiling the 
cost of living index figures. I know 
that some trade unions of Dehli went 
to the labour officers in charge of 
this thing to know how the calcula-
tion is done, but they were not allow-
ed to go into the records maintained 
there. So, if this thing continues, 
how does Government expect that 
the workers will come forward more 
and more to co-operate and to 
increase production? 

Shri A. P. Sharma: My hon. fnend 
Shri Bhattacharya and his party have 
already boycotted this committee. 

Shri Dinen Bhattacharya: am 
coming to that. It is not only the 
organisation with which I am a,"ociat-
ed, namely AITUC, but I learn from 
press reports that the HMS has also-
gonE' out of this committee. That is 
natu!·al. If the INTUC people want to 
do any good to the workers. the day 
is coming when they will have to go 
out of this committee. You cannot 
remain there. You will see that the 
prices go up and faulty index figures 
are maintained by the Government and 
the employers. Do you mean to say 
you will be there to serve the employ-
ers? If you are with the workers. YOU 
will have to come out of that. 

Mr. Speaker: Hon. Members should 
address the Chair. I would not go> 
out. 
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Shri Dinen Bhattacharya: It is true 
that the AlTUC has gone out of that 
committee; as it is always with the 
workers, and fighting for the cause of 
the workers, it had to do it. 

Not only this. In Bombay after a 
threat of strike, you appointed this 
cornrni ttee .  .  . 

The Minister of 
ployment (Shri D. 
has not appointed. 

Labour and Em-
Sanjivayya): He 

Mr. Speaker: After two years, the 
hon. Member should learn how to 
address the Chair. 

Shri Dinen Bhattaoharya: Thank you. 

So, if Government really wants to 
see that the rise in the cost of living 
is duly compensated, and not inten-
tionally and deliberately conceal the 
rise s'o as to deny the workers a rea-
sonable increase in dearness allow-
ance, Government must set up every-
where committees like that in Bombay 
to change the method of compilation of 
the cost of living index figures. :So 
far it has not been done. I request 
the Government to do something im-
mediately for the workers, to increase 
their present emoluments at least by 
25 per cent both in the public and 
private sectors. That Will, to some 
extent, minimise the hardships faced 
by the workers now. 

Shri A. P. Sharma: What will hap-
pen if prices rise? 

Shri Dinen Bhattacharya: For that I 
would request them to take some 
steps so as to bring down the cost of 
essential commodities at least by 25 
per cent. If this is done it will 
create an atmosphere in which 
workers will be enthused to work 
and production will increase auto-
matically. If it is not done, there 
is no alternative to the workers 
but to strike work. In the tri-
partite talks you will assure some-

thing which will not be implemented 
or respected. We do not want that 
such things should take place in the 
country. To avoid that something 
must be done positively by the Gov-
crnment so that situation may im-
prove. The worst sufferers in this 
period are lakhs of workers of less 
organised sweated sectors of industry 
and trade. It may be that in the case 
of some of them the minimwn wages 
were fixed but that has become out 
dated. In the meantime the situa-
tion has changed; prices have increas-
ed; production has increased. There 
are still many where even this mini-
mum benefit of minimum wages has, 
not yet been given. The Minister 
should see that where minimum wages 
were fixed a long time back, they 
should be revised; where there is no 
mmlmum wage fixed, the minimum' 
wage sl)ould be fixed. 

15.53 hrs. 

[MR. SPEAKER in the Cha;.,.] 

From the report it appears that Gov-
ernment is tackling the issue of un-
employment more or less sati!tacto-· 
rily, It says that in the ~  of 
thE' Third Plnn the figure of employ-
ment was 12.9 million and in 1963 it 
is 13.45 million. It will appear that 
something more than ten lakhs new 
emplo" nwnt have been offered. But 
could you teli me how you have com-
piled this account1 It is from the live 
register maintained hy the employ-
ment exchanges. T111:'y consist mostly 
of town people. But I kn'ow ~  

even fifty per cent of the unemployed 
persons do not approach the employ-
ment exchanges. Moreover there are 

~  and Inkhs of people unem-
ployed in semi-urban and rural areas. 
Thev never come to the employment 
exchanpes and their account is not 
here, Whatever may be the figures 
of the Ministry, unemployment prob-
lem is becoming more and more seri-

ous, Government should do some-
thing to tackle this problem on a ~

ger scale. 

There ~ a provision that every em-
ployer should report his vacancy to·· 
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the employment exchange. But that 
is not done. Neither the Government 
nor the big industrialists do so; even 
when. It is done, it is done in 8 ticklish 
. way. The Act says that a vacancy for 
more than 3 months should be report-
ed to the employment exchange. The 
employers show that the post is vacant 
'for 89 days and recruit their own 
men. And after 89 days they employ 
the same man as a new hand. Thus 
they 3.voitl. the obligation imposed by 
. this Act. 

During the last year budget debatc 
I raised the question of employment in 
West Benga\. There was a great agI-
tation in West Bengal that people arc 
discriminated in employment by the 
Birla Industries and other big indus-
trialists. It was raised in W cst Blll-
gal Assembly So many times. Once, 
one Mr. Sattar, one time West Bengal 
Labour Minister, tried to sdtle this 
. problem but it has not been solved. 
I request the Labour Minister to look 
into the matter and stop this discri-
mination. 

Mr. Deputy-Speaker: The han. 
Member has taken 2'1 minutes; th!'re 
is another Member from his Party 
wanting to spe8k. 

Shri Dinen Bhattacharya: Taking 
opportunity of the Emergency, they 
had-the private employers had-in-
creased their profits. I have no time 
at my disposal to quote all the figures; 
I will give only a few examples. The 
ESSO Standard earned gross profits of 
Rs. 326.40 lakhs in 1961-62 and 
Rs. ~ 6.2  lakhs in 1962-63, The cor-
responding figures for the Indian IrOll 
are Rs. 523 lakhs and Rs.555 lakhs; 
for Indian Tobacco, Rs. 139.91 lakhs 
and Rs. 177.45 lakhs. The profits have 
increased. The share of the workers 
in the output has gone down. There 
are no statistics wherefrom I eould 
gather this information but according 
to the annual survey of industries, the 
share of salary, wages, etc. in the ex-
factory value of output went down 
from 16.28 per cent in 1951 to 13.79 
per cent in 1961. The data for the 
-later period is not available but pre-

sent indications show that it has gone 
down still further during the latter 
period. The wage of the Central 
Government employees is less than 16 
per cent as on the eve of Indepen-
dence. I have calculated this on the 
basis of the First Pay Commission re-
port. This is the position, On the 
one hand, you see the profit is going 
up but on the other hand the share 
of the workers in the output is going 
down. This is the feature. I have no 
time: otherwise, . 

16 hrs. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Dinen Bhattacharya: I will take 
another 10 minutes. 

Mr, Deputy-Speaker: Then I am af-
raid your party will have to forgo nn-
other chance in this debate. There are 
other opposition groups also . 

Shri Dlnen Bhattach:'r .. ": I have 
something more to say. During the 
seoond Plan. the Government gave an 
assurance that a wage board would 
lJC' 51'! up for the c'lc;inec!!,lg indust-
ries. Taking the plea of som" compli-
city. year after year, they were giving 
that promi.;c', but in reality, they have 
not set up that wage board. Last year, 
\\"'1en Shri Nanda was rE'plying to the 
debate om the Demand" for Grants 
under the Ministry of Labour, he 
assured ue; that he would set up some 
committees. I do -not know what has 
taken place. This year also, the Gov-
ernment have said that some com-
mittee would be set up. 30 per cent 
()f the total number of workers in 
India is employed in engineering in-
dustries; their condition is deteriorat-
ing day by day. We in India now 
require the best. talented. skilled 
workers. It they get no chance and 
if they remain dissatisfied, how can We 
progress? In the case of industries 
.like jute, textiles, mines and iron anti 
steel, ,they haVe set up the wage 
boards_ In the case of iron and steel, 
a wage -board has 'been set up, and so, 
why 'not do the same in the case wf 
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engineering industries? More than 
12 lakh workers are engaged in the 
engineering industry, I know the 
workers in this industry are getting 
agitated and they are preparing tor a 
countrywide movement. About two 
months back in Hyderabad, about 400 
representatives trOm the different 
centres had met, and thcy urged upon 
the Government to set up a wage 
board for the engineering industry, I 
request the Government to See that 
this thing is expedited. 

Coming to the Bonus Commission, 
the Bonus Conunission has submitted 
i ~ report after 25 mon ths and after 
spending so much money, When they 
have submit.ted the report, the Gov-
ernment now say that they are 
examining it. How long will they 
tdk('? They appointed a Conunission; 
they appointed an expert on that 
Commission, and the Commission 
came to a decision, and now again, 
the Governmpnt say thnt the report 
must be thoroughly examined and 
that it should b,' sent to the States, 
I want a categorical assurance from 
l.h(> Mipister a.s to whether they want 
to shelve it or whether they want to 
approve and pnss it in this session 
of the Lok Sabha. The workers 
want to know it. Though '.he Bonus 
Commission has submitted its report, 
the Government are not ready to see 
that the workers get the benefit out 
of it. So, I humbly request the Gov-
ernment to see that their examina-
tion of the report must be completed 
within this session and the workers 
must. I(ct the benefit at least from this 
year. 

Then there is the jute wage board. 
It has given its decision, and it has 
been implemented according to the 
report of the Government. But I 
would invite the Minister to come to 
West Bengal and see that in many 
mills it has been only partly imple-
mented; particularly in respect of 
the blldli workErS, the t"mporary 
men, the recummendations have not 

2531 (Ai) LSD-7, 

been implemented, and the workers 
are aggrieved. 

In Andhra Pradesh, in two factor-
ies the workers are on strike, What 
is the good of it? After so many 
years, after SO much of labour, when 
the wage board comes to a decision, 
and when Parliament approves it, 
even then the employers refuse to 
implement it in toto, So, this must 
be looked into so that workers may 
not suffer any longer. 

Then the Government have declar-
ed that a second textile wage board 
Would be set up. I humbly request the 
Minister to see that it may be set up 
earlier, because the wages, excluding 
the dearnss allowance, of the textile 
.... orkers are very low in many places. 
This time that must be dealt with 
So that the question of real wage 
may be considered and the workers 
may get a reasonably real wage 
from the Wage Board. 

Regarding the ESI, it is good that 
thp fmnijk, have been included in 
W(>st l3enf(ill also. But so far as I 
kn() N, the families do not get any 
hospital facilities. Then the families 
of women worikers also are not cover-
E'd by it. There is another complica-
tion which the workers are facing. 

For taking medicine and getting 
payment for their leave, there is a 
paraphernalia and a complicated 
process. This thing mUSt be made 
easy so that the workers may not 
haw' to go through so many channels, 
for ~ Rs. 2 as leave wages, 
since he has to spend some more 
monC'y by way of remaining absent 
frOm the factory or by way of 
travelling expenses. This thinl( must 
be remedied and the process must be 
mad" ea.sy. 

Last year, I referred to the issue 
of loans from the provident fund, 
There is no such provision in the 
case of factories which are not ex-
empted. For instance, in the case of 
jute, the jut.> workers gpt loans. 
Tor the sickness of a worker, the 
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worker may get a loan from the 
provident fund, or for the marriage 
ceremony of a worker's daughter he 
may get a loan. But in the factor-
ies which are not exempted, this 
system does not prevail. What is 
the alternative to the workers in 
such cases? He has to go to the 
money-lender to take loans at ex-
orbitant rates of interest. I request 
that this aspect may kindly be looked 

into. 

Recently, after the decontrol of 
steel, some 750 workers in Calcutta 
are facing a serious difficulty. I 
know that the Minister in charge of 
'steel will deal with it, but the Labour 
Minister has got a responsibility in 
this matter also. From the very 
beginning, these workers-they are 

~  workers-always suffer 
from an indecision on the part of the 
authorities. Sometimes they were 
reverted; sometimes new recruits 
were taken; and ultimately no de-
cision was taken. Always they have 
been suffering from an indecision on 
the part of the Government. Now, 
they are going to be declared sur-
plus and most probably they have 
already been declared so. What will 
be the fate of these people? That is 
my point. The matter has to be 
dealt with specially by the Labour 
Ministry so that these people may not 
be thrown out of employment. Em-
ploy them somewhere in Calcutta 
on the same pay; it may not be on 
the same job but some job of a simi-
lar type. That is my request. I 
request the hon. Minister to look into 

it. 

Before I conclude, I should like to 
refer to the report which. as I have 
already stated, says that the number 
of strikes has decreased in the last 
one year and that the man-days lost 
in comparison to the last year has 
gone down. That is true, but the 
situation will not remain as it is now. 
The workers are getting prepared to 
fight their cause and fight for their 
right for the faulty calculation in the 
compilation of the COSt of living in-
dex. That is a kaud; nothine but a 

fraud. You say that only three per 
cent has been the increase in the CLI 
figure, but the Times Of India and 
the Statesman say that there hal been 
an increase from 15 per cent to 40 
per cent in the points. So, is not the 
Government's figure a false one? So, 
u we continue in this way the wor-
kers will not sit Idle. ~  are al-
ready agitated. A month baak 50,000 
workers all over India resorted to 
hunger strike simply to draw the at-
tention of the Government that they 
should do something. I have seen it in 
the paper.< that HMS ha, also decided 
to call UpCl'l the workers for a strike if 
the situation does not imprClVe. 

As hon. Member: Complication. 

Shri Dlnen Bhattacharya: So, we 
have got no alternative. That is why 
AlTUC has given a call to the wor-
kers to be united on these issues. 
AlTUC has given a call to other trade 
union organisations also, "let Us join 
together and let us fight for this ju.';t 
cause." It will not only help the wor-
kers to have their reasonable right, 
but also help the country. That 
is why AlTUC has given this cali for 
unity to al! the trade unions to fight 
against the faulty calculation of the 
DA, for reduction in prices and for 
the immediate increase by 25 per cent 
of the emoluments both in the public 
and private sectors. So, I expect 
that in the meantime Government 
will come forward with some positive 
sUl!gestions and some positive propo-
sals, so that condition may improve 
instead of getting deteriorated more 
and more. 

With these words, I thank you for 
giving me an opportunity. 

Shrl A. p. Sharma: Sir, I have 
listened to the eloquent speech ..... . 

Shrl Dmen Bhattacharya: Not elo-
quent. 

Shrl A. p. Sharma: ... and the fiery 
speech of my hon. ~  Shri Bhat-
tacharya, who has ~  according to 
him, playinf! 0, 1} lne role and that 
i:" ' ~  1~1  r'r'rl['Y 1 of the workers. 
WI-,·",·,r tho. ~ 1~ . ~ are of -the 
workers or whether there is alway. 
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a potitical motive behind those de-
mands, I have nothing to say. ~ 

whole country and the working-class 
movement in this country is fully 
aware of it. 

Shrt Kapur Singb: Tel! the House. 

Shrl A. P. Sharma: That is why I 
am telling the House. Coming to the 
periodical rehearsal about which we 
have heard just now, there is no 
doubt that the working class in this 
country are really facing hardships, 
but they have not responded to these 
calls because they know the real 
motive behind them. 

Shri Dinen Bhattacharya: What is 
your alternative? 

Shri A. P. Sharma: Before I come 
kI the subject, I want to deal with, 
I would touch one or two points made 
out .iust now by my hon. friend, Shri 
Bhattacharya. It is known through-
out the country that recently the 
AlTUC has been playing a very 
peculiar role. based on their political 
ideology, wHh the intention of ad-
vancing their political motives and 
make it succesful in this country. One 
of th0 things which Mr. Bhattacharya 
mentioned just now is that a time 
may come when the INTUC a1<0 will 
have to come out. I do not know from 
where. The reference wa. about the 
GovernmE'nt committee. This House 
must know why the AlTUC boycotted 
this Committee. It was only because 
AITUC was the subject-matter of 
discussion. Their failures and their 
8('ts of omission and commission were 
the subject-matter Of discussion in 
thp. committee. That was whv they 
were not prepared to get their 
actions probed into. 

Shri Mohammad Elias (Howrah): 
AITUC is not afraid ot facin,; it. It 
has written a Ion I! letter to the 
Labour Minister and he has not even 

replied to that. 

Shri A. P. Sharma: They will not 
face it. 

Shri Dlnen Bhattacharya: They 
will face it and they are facing it. 

Shrt A. P. Sharma: Sir, he has 
spoken the mind of the Ali India 
Trade Union Congress and the 
Communist Party in this country. 
He has made my job very easy. I do 
not want to deal with that point at 
great length. He said that they are . 
preparing for a figh t. 

Shri DineD Bhattacharya: Speak 
something about the lOt of workers. 

Shri A. P. Sharma: The whole 
country must know what is the idea 
behind this preparation for a fight. 
The idea is that the All India Trade 
Union Congress even from the day-
3rd November, 1962-the industrial 
truce resolution was passed was never 
faithful to work out that industrial 
truce resolution. This House is 
aware that immediately after the 
passing of the industrial truce re-
solution the Members of the Com-
munist Party in this House began to 
demand gOOd treatment for t,hose 
heroes who had been imprisoned for 
their alleged activities against the 
interests of this country-that is, pro-
Chinese activities. 

Shri DineD Bhattacharya: That 
was the demand made everywhere. 

Shri A. P. Sharma: They made a 
demand for the release Of the people 
who were arrested. Now, their latest 
demand is to lift the emergency 
when the emergency Is very much in 
this country due to the threat by 
China and Pakistan on our ~ 
Well, Sir, r do not like to deal with 
the difference betwepn the Chinese 
philosophy and the Russian philo-
sophy because there is no time, other-
wise I would also like to deal with 
that. 

Sir, I have started with these points 
only to place before this House that 
the preparation for a fight about 
which Shri Bhattacharya mentioned 
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is only a pOlitical prepartation and 
the country and the Government 
should be fully prepared to meet this 
challenge. So far as the working 
class in this country ~ concerned, 
they have been trying for some time 
in the past and I hope when the time 
comes, they will see that the majority 
of the working class in this coun-
try do not fall into the trap laid by 
them. 

Now, wfiile supporting the Demands 
for Grants relating to this Ministry. 
at the very ouhet. I would like to 
welcome the hon. Minister. Shri 
Sanjivayya, as Lattour Minister. 

Shrl Dinen Bhattacharya: Too late. 

Shri A. p. Sharma: Well, I have 
to place you before him. Sir, as 
Minister he has had varied experience. 
He was Minister in the combined 
State of Madras. he was Chief 
Minister of Andhra Pradesh and 
recently he was the President of the 
Indian National Congress. I am sure 
not only the Labour Ministry but the 
whole working class and the trade 
union movement will be benefited by 
his presence in this Ministry. I also 
hope that this Ministry will be able 
to deal with the problems that arise 
from day to day. 

Sir, the Labour Ministry has to 
deal with a very difficult problem. 
The problem is essentially a human 
problem. They have to deal with all 
kinds of people including our friend 
Shri Bhattacharya and his trade 
unions. They have sometimes to deal 
with employers who are also anti-
social and also some of the govern-
mental undertakings which are not 
prepared to fall in line with the 
labour policy of the Government of 
India. Therefore, what is required is 
full support of this House to this 
Ministry so that they may be in a 
position to implement the progressive 
labour policies that haVe been en-

visaged in the successive Five Year 
Plans 

& I would like to confine myself 
mainly to the labour policy in the 
public sector, I will not talk much 
about the private sector. No doubt, 
the Government of India has decided 
that all the labour policies will be 
equally applicable to both the private 
and public sectors. But I am 30rry 
to say that most of the employing 
Ministries, particularly the Ministry 
of Railways, are not following the 
policies laid down by the L'lcbour 
Ministry of the Government of India. 

Regarding the redressal of the 
~  of the workers, it is the 
accepted labour policy that the same 
procedure will be applicable in the 
public sector also. But if we examine 
the grievances-redressal procedure in 
the public sector from the reports of 
the various Ministries, apart from the 
reports of the Ministry of Labour, we 
find that they always try to em-
phasise the successfu: working of 
their own machinery meant tor the 
redressal of grievances of the 
workers. 

If We take the railways, they have 
got a permanent negotiating machin-
ery which works on three tiers-divi-
sional level. General Manager's level 
or ronal level and the Railway 
Board level. There is a provision 
that whenever issues are not settled 
by mutual negotiation between the· 
parties at the Board's level, such 
issues will be referred to ad hoc tri-
bunals set up from time to time by 
the Government. Excepting one, 
there has not been a single occasion 
during the last twelve years when 
the issues have been referred to any 
tribunal, nor has any tribunal been 
set uP. 

Recently -we protested against the 
increase in house rents. For the last 
two years, though the INTUC and the 
National FederatiOn have been in-
sisting that this issue should be re-
ferred to the tribunal, it has not been 
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done. No doubt it is a difficult job 
for this Ministry, but I would urge 
upon the Labour Minister that he 
with his sweet persuasive way should 
try to see that the Railway Ministry, 
the biggest employing Ministry in 
this country, see reason and accept 
the arbitration machinery at tile top 
leve. of the PNM or permanent nego-
tiatmg machinery. I may say that if 
the ~  machinery is not ac-
ccptcJ by the railway administration 
the ""un try will definitely suffer, the 
in to's of the workers will suffer 
and only friends like Shri Bhatta-
charya will be benefited. So, that 
should be taken note of by the Min-
istry of Labour, Government of India. 

Now, I would like to say something 
about the very much talked about 
Whitley Council. So far as I know, 
Whitley Council is a macnmery 
which is not acceptable to any pub-
lic sector labOur organisation. My 
hon. friend, Shri Alvares, may cor-
roborate me, because he is the Gen-
eral Secretary of one of the Railway-
men's Federations. So far as the 
railways are concerned, both the 

~ have decided that they 
are not going to accept the Whitley 
Council. Since we have decided that 
we are not going to accept this 
machinery, I need not say much 
about it. But I would like to point 
out that in this machinery it has 
been suggested that it will be appli-
cable only to those trade unions 
which have abjured the right to 
strike. In this connection, my orga-
nisation, the INTUC and the Nation-
al Federation are of the definite view 
that instead of asking the workers to 
abjure the right to strike the various 
Ministries of the Government which 
are employing a large number of 
workers should see that the weapon 
of strike is made superfluous. That 
can only be possible if the arbitra-
tion machinery is accepted by the 
employing ministries. I am sure, 
when this method of redress of 
grievances of the workers is accepted, 

the talk of abjuring strikes will not 
be needed. 

I would like to say one thing about 
workers' participation in manage-
ment. The Government has accepted 
it as a matter of major l<i.bour policy 
and this has all along been emphasi-
zed almost in all the Plans-the First 
Five Year Plan, the Second Five Year 
Plan as also in the Third Five Year 
Plan. It is a matter of great regret 
to mention here that although in the 
year 1956 a study team under the 
chairmanship ot Shri Vishnu Sabay. 
the then Labour Secretary, known as 
the Vishnu Sahay Committee, was 
sent out 01 this country to study cer-
tain experiences of the working of 
the joint management councils in 
foreign countries because perhaps at 
that time it was considered that the 
~  in this country was not 
adequate. This stUdy team submitted 
its report to the Government in 
1956 which was accepted by the 
Indian Labour Conference in 1957 and 
the RaHway Ministry appointed an 
Officer on Special Duty to examine 
and see and prepare a scheme for 
workers' participation in manage-
ment On the Indian Railways. So far 
in spite of the scheme being submit-
ted to the Ministry of Railways by 
the Officer on Special Duty the Rail-
way Ministry has been absolutely 
silent about this scheme and the 
whole idea of introducing industrial 
democracy in every industry with the 
attainment of political democracy In 
the country has been completely 
frustrated. Therefore I will request 
the hon. Labour Minister that he 
should see that as far as the public 
sector undertakings are concerned 
the Indian Railways being the big-
gest undertaking are the fittest place 
where this scheme can be experi-
mented. I know that in some of the 
public sector undertakings this 
scheme is working, hut they are very 
111118.11 public 8ector undertakings and 
that is why I have suggested the 
Indian Railways. 
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There is only one thin, that I 
would like to say in the end and that 
is about the rise in prices. My hon. 
friend, 8hri Bhattacharya, has posed 
the problem and, I think., he hal done 
hie job. His job and that of the peo-
ple of his way of thinking is Only to 
pose the problem and not to suggest 
any solution. So far as the rise in 
pricell is concerned, the Indian Na-
tional Trade UniOn Congress and the 
National Federation of Indian &11-
waymen have been viewinc this 
problem from a different angle. We 
say that this rise in prices is a con-
flict between the interests of the 
urban and the rural population; 
therefore, the only solution of this 
problem is that the urban population 
which is in the neighbourhood of 
about 22 per cent in this country 
should be supplied with all the 
~  commodities of life at sub-
sidised rates through cheap grain 
shops or fair price shops. I know, 
there are certain fair priCe shops 
functioning, as the hon. Deputy La-
bour Minister has said intervening 
Shri Bhattacharya; but those fair 
price shops are not enough. What 
will happen if subsidised food grains 
are supplied to the working class and 
to the urban population is that thE' 
rise in prices will be checked and, at 
the same time, by spending a few 
hundred crores of rupees the Gov-
ernment will be able to pay a yair 
price to the producer, the kisan, and 
the workers will be benefited fully 
instead of by granting them a few 
rupees here and there as dearness 
allowance. If this suggestion is ac-
cepted, I am sure, the Government 
will be saved from paying more dear-
ness aHowance because by paying 
more dearness allowance you are 
creating more inflation in the market 
and more inflatiOn always means 
hardship and dil'flculties for the poor 
and middle cIass people. 

I thank you very much for the 0p-
portunity given to me and I hope that 
the Government will take notice of 
what has been said by me on the floor 

oC thi.a HOUle. In the end I would 
like to say only one thing and that. 
is that if the GQvernment is not going 
to take llotice of these things, there 
is going to be a serious crisis in this 
country and in that crisis only the un-
desirable elements who want to ad-
vance their political cause in this 
country will be benefited and the 
larger interests of the country will 
suffer. 

't, t! 0 .. 0 ~~ : \3'q'rPfel ~~  
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IH<f:fer", ma'if ~ ~ ;j'f7tTtr ~ <1. ~ 
~  ~  ~~ m'{ ~~  ~~ ~ ~
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~  ol'n' ~ ~ f", ~~ ;;rg<:r ~ ~~ 
it ;;rT <'fTlT-f <fiT ~  ~  <fiT iff ~ l'if 
~ f'ifif <'fTlTr if,T ~  lflrT ~ '3 if;t, fq;'{ 

~ ~~~ 1  "'T ~  ~ ifT IT't ~ I 
;;rq ~ rf;;fT ~  ~~ ~ ~~  ;i 

;;rra-~ crT trif it ~11  <fiT ~  ~  ~  

llITi'r1 ~ f'f> ~ ~  it ~  ¥'{ rill e 
!fiT<:!iB ~  <t ~ I ~  WT,{ ~ it 
"fTlfT ",1 ~  ",'t ~  crT q''fT 
~ f<fi f;;rif <'fTlTT <fiT ;;r;rT;;r \3'ij' ~  

it "fT IT{ ~ ~  rn ~  ~ I \3'if'fiT 
~ ~ ~ fif, r.:rf.l-ifT ~  it cf ~  

~ <fiT ~ q''{ ~ I m lfln' t flfi 
~ 1  ~11  if; j;m-~  if; "f)1ft <fiT ~ 
'l:T;;rT IIfh ;f\'iR:T f'll"f<:rT ~ l1T['{ \3'if 
~  <fiT WI;;T ifr ~ q''{ if>T'Il ~ 

fir;rnr ~ I ~ ij'lfflOT U fif, wrR ~  

~ ~ it ~  ~  "'T ~  

~  ~ if '1fT ~  lfT<'TT i![1lrt FrT 
QlT ~ t I 'lfro"!' ~  ~ 1 ~ ~ 



6195 Demands PHALGUNA 28, 1885 (SAKA) fOT Grants 6196 

"1"1' ~1  I l!f ~  ~  ~ ii:l'fT<:1' ~~ 
lIf<f i!i ~  ~ .~ at ~~  ~~1  

~ ~  iT "1"1' ~  ~ I ;fit 'fin:-

.f.t .~ if ~~~.  ~1  ~ 

~  ~ 1!I'h: ~ 1 ~ m ~ ~ :a'f'iffl' iitr 
~~ 'I"R;;mf1 ~ ~ 

~  ;;rrn-~ ~ ~ m "[1' ifiTll' ~  

mf ~ ~ :a'if!!iT ~  ~  ~ I 

~~ ~ 'j:or GI1(fT ~ ~ :a''I' ~ .  if 
~  rn ~ ~ Sf<l"?I '111' ~  Ifo<:'IT 

~ I ~  «r if; ormr 'fit :a'if ~ ~ 1  

f'lforaT ~ ~  'fi\l:f 'Ii' ormr ~  f"f'l' ~  

• 'GI'I1R 'i§R orT tti, :a'if'fit ~  fqoraT 
~ lIT 'I'@ ~~  f'f;:aT fm ~  ~ ~ I 

it ~ ~ ~ ~  f'lff'l'''5T if qh: ~ 
<tiT ~  ~  if ;;ft orm ~  

fiflT it ~ gil; ~ :a'if.fi m'i f'lf<i;;for ~ 
~  '!'Tf'It f;:rrnrr ;;rni ~ <nIT ~ ormr 
..rr ~  ~  ~  ~ ~  ~ il:<i i\l:T I 
fm mor ~  'fifl1!1P1' it Il; ~ lJflT'f 
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Mr. DePUtT-Speaker: The quorum 
bell i! being rung. 

Shrl BaDe (Buldana): Let the 
Members or the Opposition be count-

ed. 

Shri Ranga (Chittoor): It is the 
respons1bility or all the parties. 

Shri Rane: The Opposition must 
provide at least 25 Members for 
quorum. 

Slltl Ranga: It is the job or the 
ruling party. They have an overwhel-
ming majority here. They have their 
Whips also. They would not agree 
to our suggestion that there should 
be lunch interval. 

Mr. Deputy-Speaker: Now, there ill 
quorum. Shri H. C. SOy may continu8 
his speech. 
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srfG1!rcf ~ 0  0 ~ 0 ~ ~  ;:ft<r.fmr ~ 

W1''fr '1\'1' fl1<'fCff I ~  ~ ~  

~ fm ~~ If\'<:ifT ~ I ~~ 

~  '1\'1' m ~ ~  it 'if7J'Gl'lT1' 
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labour, Therefore, in the little time at 
my disposal, 1 would like to refer 
briefly, because it is not possible to go 
into all the details, to the main ques-
tions that have to engage our atten-
tion, so that the issue of organised 
labour and all that it connotes can be 
tackled successfully. 

The first is the question of unity or 
the pattern of organisation, of indust-
rial labour in this country. The se-
cond is t}Je question of Government 
policy, ~ plural policy, in the pubic 
sector and in the private sector. The 
third ~  in regard to its wage policy. 
The fourth is in regard to its social 
responsibility towards labour, and the 
fifth in re!'pect of its policy of employ-
ment. 

Taking them seriatim, I think that 
the history of the pattern of organisa-
tion of labour in this country has 
suffered more at the hands of Govern-
ment and the Congress Party than of 
other political parties. I remember-
hon. Member Shri K. N. Pandey will 
bear me out as the head of the INTUC 
organisation-that we were onCe in 
the AlTUC whose sessions wer£' pre-
sided over by Shri Jawaharlal Nehru 
and Netaii ~ . 

Later, it was desire of the Congress 
Party to have a labour wing under its 
own control and from that moment 
the atomisation of the labour move-
ment took place and it has progressi-
vely increased. Part of the restive-
ness today is due to this policy and the 
present Labour Minister is reported to 
have said somewhere that it is better 
to have more than one union in one 
industry because it makes for compe-
titi'on. If he is correctly reported it is 
a departure from the policy laid down 
by Planning Commission as it visualis-
ed a constructive role for labour in the 
democratic and socialist process in this 
country. If the atomisation of labour 
movement continues, I am afraid 
labour will be pulled in very 
many directions and the social 
and political tasks enj oined on 
labour will go by neglect. So 
much time is taken by inter-union 

rivalries today. Not merely are dis-
putes mounting up among the unions 
by competing with each other and 
making rival claims, but there ill also 
growing violence among the members 
of rival organisations for various 'rea-
sons that need not be analysed now. 
Essentially, it is to assert one's supe-
riority over the other, and the Labour 
Minister should have known the con-
sequences by now. There are spurious 
claims of membership among all the 
central labour organisations in the 
country. It is a humiliating spectacle 
that prominent labour leaders in this 
country should resort to inflating 
membership in order to get some rep-
resentational advantages in the labour 
movement. It is for Us at this moment 
to consider these problems sO that not 
only is the labour movement rescued 
from the morass to which it has been 
stuck but a 1so from the degrading 
posItion in which inter union rivalry 
has pushed it to. 

I have two suggestions to offer. By 
legislation Government may bring 
about a reorganisation of the pattern 
of labour organisation to achieve the 
objective of one union in one industry 
and within that union to ensure for 
democratic practices in elections, etc. 
On this baSis the working class will be 
permitted to freely choose its political 
pursuasions. The trouble in the trade 
union movement today is that each 
major political organisation has 
thought fit to organise a trade union 
wing for its own political purposes. It 
may be in order to further its political 
chances or, as in the case of Congress, 
to protect itself against labour's de-
mands coming up from time to time. 
Whatever the raison d'etre, it would 
be better for all of us to achieve the 
desired goal of one union, for one in-
dustry. Simultaneously, we can also 
guarantee that labour is free to choose 
its own political pursuasions, as it 
likes. This can be guaranteed by a 
statuiory arrangement brought about 
by the Ministry of Labour. In the al-
ternative, I would suggest that the 
evaluation committee of the Tripartite 
Conference should .eriously imple-
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ment its own proposals to re-
cognise only one union at one 
time in each industry, and while 
dOing so, to raise the targets for such 
recognition; the minimum require-
ment of 15 per cent membership in 
one organisation, is ridiculously low. 
Theoretically, six unions can be re-
gistered in one industry in one com-
pany. But that is not the purpose of 
the organisation. That is not the pur-
pose of the direction. It cannot con-
ceivably be that the Government has 
visualised that in one industry six 
unions can come in and one of them 
will be recognised. Therefore, I submit 
that if the Government is prepared to 
raise the target to the minimum of 30 
ppr cpnt for registration, then We shall 
automatically reduce the number of 
spurious unions in each industry and 
give recognition only t.o one union 
that has the largest membership of 
over 30 per cent. If these considera-
tions are accepted, I am sure that the 
Government would accept the princi-
ple of one union in one industry and 
thus move towards the desiderata and 
recognise one union that has the 
highest membership of 30 per cent and 
thereby reduce by half the total of 
theoretically possible number of unions 
that can enlist themselves in one in-
dustrial establishment. 

The consequences of these are ob-
vious. The entire labour movement 
will cease to be divided into such fra-
gments as we witness today; there will 
be more homogeneity; there will be 
better bargaining power and more 
conscientiousness and more maturity. 
It is for these considerations that I 
make an appeal to the Government to 
reorient its policy in this manner so 
that these suggestions that I have 
placed before this House, which every 
trade union will readily accept at 
least in theory but tearful to imp le-
. ment may be implemented by the GQv-
ernment in the manner that I have 
suggested. 

The ~  issue concerns one which 
was referred to by my hon. friend Shri 
A. P. Sharma, namely, the employees 

in the public sector have been treated 
as second-class ciLzens. But they are 
second-class also in respect of the 
trade organisation and wages. Do we 
not know that the Pay Commissions 
appointed from time to time have re-
peatedly depressed the wages in the 
employing Ministries of the Govern-
ment of India and of the State Gov-
ernments? While there is a relatively 
progressive policy of this GQvernment 
in respect of trade unions in the pri-
vate sector, there is a complete disinte-
restedness shown by the Labour Mi-
nistry in respect of the employees in 
the public sector. I would like to say 
that even if the Ministry of Labour 
and Employment trie, to intervene, 
it., intervention would not be wel-
comed by the employing Ministries. 
There is a sort of jealousy or antago-
nism between the employing Minis-
trie. and the Ministry of Labour, and 
this must be ended as soon as possible. 

Then there is the question of the 
wage policy. I will not dilate upon 
this since I have already referred to 
it when I mentioned earlier about the 
employees of the Government of India 
being tre'ated as second-claso citizens 
also for economic purposes, but as it 
has been relerred to by the two pre-
vious speakers, the Go,\ernment must 
have a firm policy in respect of the 
protection of wages. In the Ministry, 
or rather, the employing Ministries of 
the Government of India, there is not 
even the elementary protection given 
to basic wages. It is not only my hon. 
friend Shri Dinen Bhattacharya who 
says that, but Prof. Mahalanobis has 
said that ail wages have fallen below 
the pre-Independence standards, and 
if there is no wage policy, you carulOt 
expect the Government to provide for 
adequate neutralisation. The idea of 
the issue of neutralisation is impor-
tant. What the employees of the Cen-
tral Government and other States as 
well as the private sector are today 
demanding is that it there is no en-
hancement of their basic wages, at 
least there should be no reduction of 
their pay-packets; adequate neutra-
lisation must be speedily effected. 
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Spelt out in concerte terms, it may 
mean that either the formula of the 
Second Pay Commission .hould be 
completely revised or that the compu-
tation of the All India Consumers Price 
Index may be similarly reviled and 
other similar measures may be taken. 
<Government must in this case come out 
with a clear direction of policy that at 
least during the period of emergency, 
they shall not permit any fall in the 
standard of living, particularly of the 
GQvernment employees. 

1'7 hrs. 

The third point is in respect of sO-
.cia I responsibility. The Ministry of 
Labour and Employment is charged 
not merely with the question of orga-
nisation of labour or of the question of 
wages, but also with social movement 
of labour all over. There are three 
distinct directions in which movements 
can take place. There is !.he horizon-
tal movement of labour from the 
rural to the urban areas and that is 
something that must be done immedia-
tely. Secondly, there is the vertical 
movement and that represents the 
movement of labour from unskilled to 
skilled and higher patterns of achieve-
ment. The third one is the social 
movement whereby the institutional 
and social inhibitions in lociety are 
,speedily removed, 

The third Plan has lIuggested that 
not more than 30 or oW per cent of the 
population at th'e pre.ent moment in 
the village should be retained there 
and the rest should be moved out into 
the industrial centres. We come across 
a phenomenon today where the prin-
cipal cities of India have become 
.lums. If this is to be avoided, there 
must be a diversification of industry. 
I do not know whether the Ministry 
of Labour and Employment has inte-
rested iuelf in this yery crucial pro-
blem, because unless the Ministry of 
Labour and Employment start. inte-
resting itself in this to achieve a diver-
sifl.cation, and not a concentration in 
big cities like Calcutta, Delhi. Bom-
bay, Madru and Kanpur, it is ftot 

possible far labour to mOVe out 80 
speedily and this horizontal move-
ment that we want from the rural to 
the urban areas will not take place. 

Let me explain the second move-
ment briefly. I may illustrate it by 
an experiment in the railways where 
we have got the 'Class IV Staff Promo-
tion Committee' in order that unskilled 
labour may move into higher, skilled 
jobs. It was a great social innovation, 
but unfortunately the incentive bonull 
scheme in the railways has brought 
about such an increase in productivity 
that it has boomeranged against Class 
IV promotion and the promotion which 
normally would have taken place from 
the lower, depressed classes of very 
unskilled labour to higher rungs ot 
skilled labour is not taking place be-
cause of the surplUs vacancies created 
in the higher posts, It has been my 
submission to the Ministry of RailwaYIl 
that the total number ot vacanciea 
existing on a particular day, SlIy m 
1961 should be the basis of promotion 
but unfortunately the demand of eco-
nomy and lack ot policy to promote 
unskilled labour hal not met with any 
consideration. Therefore, this vertical 
m,wcment has not taken place on the 
railway •. 

The last issue in this respect is in 
regard to the removal of those inhibi-
tions in our society-institutional road 
blocks and caste ~  

the lower depressed classes do not !tet 
sufficient opportunity to get gainful 
employment. 

~  in the employment-exchange 
registers all over the country_nd 
they do not fully reflect the situation 
-there are 231 lakhs who are unem-
ployed. Let us ~  what is the employ-
ment pattern in the country. As 
against 54 per cent unskilled in ~ 

IV, there are only 46 per cent skilled 
in Class TIl, in the public sedor. 
This is in the government employin&, 
miniltries. An 0" !'whel:nini sE'etion 
of our community ro(:1;, ~ cn.ld .. mned 
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to the status of unskilled workers, and 
in spite of the fact that there exists 
some measure of promotional activi-
ties by them, this ratio which has 
been existing for the past many years 
has not been improved upon. 

Let us see the question of total un-
employment in the country. The car-
ry-over of back-log from Second Five 
Year Plan is 9 million. New entrants 
in the Third Five Year Plan, I expect, 
will be ;7 million. Therefore, hy the 
end of the Third Five Year Plan we 
have to provide employment fOr 26 
million in this country. The target 
the Government has set itself is only 
16 million. Therefore, if the carry-over 
from the Second Plan to the Third 
Plan was 9 million, the carry-over from 
the Third Plan to the Fourth Plan will 
be about 16 million. There is a pro-
gressive accumulation from one Plan 
period to the other, and in circums-
tances where sophisticated and auto-
motive machinery is being brought into 
the country year by year in the indus-
tries, the carry-over of the back-log 
is bound to increase. This is a matter 
for ~  consideration of the Minis-
try of Employment. I do hope that 
the Minister for Labour who, as was 
said, comes with a fresh mind into 
this Ministry, will give all my sug-
gestions their due consideration and 
re-orient the Ministry of Labour in 
its basic policies. 

Shri K. N. Pantle (Hata): Mr. De-
puty-Speaker, before I touch upon the 
subject that is before us, first of all, 
I want to congratulate the Minister. I 
do not think I should burden his mind 
with the problems before us, but as 
the circumstances stand at present, 
things cannot be avoided and we have 
to obri'ng them to his notice. 

Sir, before speaking on other <sub-
jects which are very important as f,ar 
as the workers are concerned, I want 
to say something about the point 
whiCh has 'been just raised by my 
hon. lfiend, Shri Alvares. In order 
simply to remind him, I want to bring 

this fact to his notice that previously 
he was also a member of the Con-
gress Socialist Party of whiCh I was· 
also a member, 

Shri Alvares: I continue to be. 

Shri K. N. Pallde: There was only 
one labour orgaIlli.sation called the-
AlTUC. The annual convention was 
being held at Madras. During that 
time after assessing the role of the 
~  Part-.f whiCh dominated 

the AITUC, those who did not sub-
scribe to the views of the Communist 
Party wanted to make a separate or-
ganisation becaUSe we thought that 
we could not go together for long and 
we wanted to make our views very 
clear before the working class. Our 
thinking did not materialise at Madras 
but it was again revieved at the 
Calcutta session, and all of us and all 
those who are in PSP today came to 
the decision, , .. , , 

~ ~  in:r ~1  ~  !fiT 

~  ~ I 1 ~ ~  ~ I qt"!' iifGf ,;if; 

~  

IItT ~~ <=m'f .~  ~ ~  

~  ~ I qt" ~ if; ~ ~ 1 ~ ~ 

~  ~ aT ~  '00 GfTaT ~ I 

Mr. Deputy-Speaker: The bell is 
being rung ...... Now there is quo-
rum, He may continue. 

Shri K. N. pande: You will be sur-
prised to know that in the general 
session of the AlTUC ot Madras even 
our present Minister, Shri Humayun 
Kabir, was present, ,and all of us came 
to the conclusion that the time has 
come when, unless We part and form 
a separate central organisation, the 
workers will not get a correct lead 
and they will be misled. This opinion 
having been felt throughout the 
whole country, it was correctly as-
ses!red by the Congress Party. You 
will be pleased to know that when on 
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the 3rd June 1947 a provisional meet-
ing was convened at Delhi when this 
INTUC came into existence, all the 
people including Dr. Lohia were pre-
sent at the meeting. 

...n ~  lIimr crr ~ ~ ~  
CflIi I 

'IT "'",""{ '""' mr: ~ ~ 'R" ~ 
~  

Mr. Deputy-Speaker: The ;bell is 
being rung .... Now there is quorum. 
This is the third time that the quorum 
bell is ringing. I hoPe all the hon. 
Members present will keep the quo-
r;.:m. It is a very bad reflection if 
there is no quorum. Of course I 
am not blaming any particular party. 
All the parties should see that the 
quorum is maintained. When the 
quorum is challenged, I cannot run 
the House without a quorum. 

Shrt K. N. Pande: I do ~  want to 
take much time ot the House on this 
point; I will be very precise on this 
point. I want to say that even the 
trade uniOn workers who were in the 
Congress Party agreed .... 

Sbrt B. S. Pandey: Sir, the Treasury 
Benches are here but the Opposition 

Members are no! there. 'Wihm;:r 

~ q'{ ~  ~  ~ ~. 

Mr. Deputy-Speaker: He cannot 
blame the OppositiOn Members only, 

Shri Kane: That is their tactics. 

Mr. ~  The ruling 
party must be prepared to face the 
consequenct!lfil. 

Shri Rane: They want to defeat the 
GQvernment by remaining absent 
trom the House. 

Sh,ri K. N. Pande: AU the people 
who did not believe in the socialist 
ideology came to the conclusion that 
there should be a separate labour 
front which may work on constructive 
lines meeting with the requirements 
ot the workers at that time. As R 

result ot that the INTUC came into 
existence, But the situation worsen-
ed when the socialists ..... . 

...n ~ : ltimr ~ ~ Ilfil: orgcr 
~  ~ I ~  ~  ~ lfil: 11 ~ 

~ I <Rrm<: ~ 11 ~ ~ I 

~~~ ~  ~  

~~  

IIilJ ~0  ~ : ~ ~ I 

;, ~~ t=m'J im: ~  ~ I 

Mr, Deputy·Speaker: There is no 
quorum. The House stands adjourned 
to meet again at 11 A.M. tom'orrow. 

17.17 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock On Thursday. 
March 19, 1964/Phalguna 29, 1885 
(Saka) . 




